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CP 28/94 	 I 
in 

OA 508/93. 	 Dt. of Order:21-7-94. 

H 
(Order of the Divn.. Sench ,passe by ?Jt'ble 

ShriA.V.Haridasan, Member (j) ). 

- 
Heard Shri sa4ka Ramakrishna Rao, ]earned counsel 

cr 
for the èáñmpt petitioner and Shri N.R.Devijaj, learned 

	

I 	 '- counsel for the Respondents. The reffie±nttq grievance of , ( 
is tIa no 
the 	)titioner! in case he. succeeds inthe application as 

directed in the interim order of the Tribunal dt.20-8-93. 

To-day Sri N.R.Devraj, counsel for the Respondents submits 

under instructions that one post in Group-A ws reserved 

to offer to the applicant and he alo produceS an official 

dt.4-7-94 
communication/from tthe Ministry of Railways addressed to 

General Manager, South Central Railway, in which it is made 

clear that one post in Group-A is reserved to offer to the 

applicant in case he succeeds in the main O.A. Hence we do 

not find any merits in the csa$a s of the applicant to 

initiate 	ntempt action aginst the respondents. Hence the 

notice issued to the Respondents is 

(A.B.Go HI) 
Member (A) 	. 	Member (J) 

Dt. .21st July, 1994. 
Dictated in Open Court. 

avl/ 

r 


